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THE COTTON
BILL, 1994

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G.
VENKAT SWAMY): Mr Vice-Chair-
man, Sir, I beg to move for leave 1o
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introduce a Bill to repeal the Cotton
Transport Act, 1923-

The quesiion was and the

motion was adopted-

SHRI G. VENKAT SWAMY: Sir, I
introduce the Bill

put

THE VICE-CHAIRMAN (SHRIL
SURESH PACHOURI): Now, I want
to take the sense of the House.

Should we take up the Special Men-
tions first or take up the other Bill?

SHRI ~CHATURANAN  MISHRA,
(Bihar): Special Mentions should be
taken up first Otherwise, what is the
"“ﬂ:ﬂiﬂg of Specml Mentions, It can-
not be taken up in the night.
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SHRI VIREN J- SHAH (Maharash-
tra): Mr Vice-Chairman, Sir, what
about the Cable Television Networks
(Regulation) Bill? This has been on
the agenda since yesterday: Mr- Ram
Jethmalani is also here: I would like
to know as to what is the position in
regard to this Bill Are we going to
take it up today or tomorrow?

SHRI CHATURANAN MISHRA: It
can be taken up tomorrow.

THE VICE-CHAIRMAN (SHRi
SURESH PACHOURI): It is up to you-

[RAJYA SABHA]
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After the Special Mentions, we can
take up the Statutory Resolution and
the Bill.

SHRI VIREN J. SHAH: I am asking
because Mr- Mathur has just now
said that we have to adjourn at 5 p.m.

SHRI CHATURANAN MISHRA: Iet
50’ clock come and then we will
decide.
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THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): The point is,
the normal time is up to 5 p.m. If
we want to discuss this Cable Televi-
sion Networks (Regulation) Bill,
1993, we can extend the time.

“'SHRI VIREN J. SHAH: Or discuss
it tomorrow? ‘ - -

SHRI CHATURANAN MISHRA:
When it becomes 5 O’ clock, we can
decide: 1 do not know why we should
be talking about it now- Let us take
up the Special Mentions now. -

SHRI VIREN J. SHAH: Where is
ibe hon. Minister? Le¢ us take up the
Bill  just now, (Interruptions)
Mr. Vice-Chairman, as per the Busi-
ness listed on the agenda, you had
allowed the Minister to introduce
the Cotton Transport Repeal Bill. It
follows. therefore, that we should
take up the Statutory Resolution and
the Bill.

SHRI RAM JETHMALANI (Maha-
rashtra): Mr. Vice-Chairman, we
should proceed with the Bill. It was
listed for yesterday and . then was
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pestponed (o today., Now, if it is go-
ing to be taken up on the third day,
it would be very inconvenient for
us. - o

SHRI VAYALAR RAVI (Kerala):

Sir, I just want to make a submission’
‘These Special Mentions have been
approved by the hon. Chairman.
The Bill has to be approved by the
Members. At the same time, I would
submit that if the Members co-ope-
rate with the Chair, we can start with
a Government Business, at least, to-
day, During the last twgo days, we
have not been able to do anything.
Tomorrow is Friday and we would
be having only Private Members'
Business. Therefore, we should take
up some Government Business, at
least, today. We can take the Mem-
bers opinion at 5 O’ clock. We can
take up the Special Mentions and
alwo take up the Bill.

SHRI VIREN J. SHAH: Sir, the
Minister has come. We an start
with the Bill and then we can go
for Special Mentions.

SHRI CHATURANAN MISHRA:
Then ‘Special Mentions’ would lose
its meaning.

SHRI VIRENDRA KATARIA (Pun-
jab): Sir, there are some very impor-
tant Special Mentions,

SHRI CHATURANAN  MISHRA:
Speiial Mentiong have their own sig-
nificance.

SHRI VIRENDRA KATARIA: The
Special Mentions should be taken up
first. The Bill can be taken up later

Ty

Y
on. - R

SHRI VIREN J. SHAH: Sir, this Bill
has been pending for the last two days.
Let yg get on with the Bill.

SHRI CHATURANAN MISHRA: A
Bill has to be legislated, There is no
question of not doing it, but we can
do i; after the Special Mentions,

. oft f qw mad (ST W) ¢
qAAT SuETeRs oY, WO Hew
s & faa s, ag &1 @R

[8th FEB. 1994]

Repeal Bill 1994 402

ﬁwumlwﬁﬁmﬁrﬁvﬁ%

FEA 7 TN | 3§ 9aT 97 WA
AT 939 g, WANE SU-AdT 999 g,
FiH-fgy FE F &, F5 7 AR
qRHT 977 9 &7 # AFE 74 g !
gafau 39 q@ ¥71 faare w@wfas
¥ ¥ ATE g9 HIT §ST F g9
HrAT @rnfas § g 0. .. (suwed). .
T AR T 9% i adt @ oar

SHRI VAYALAR RAVI: 1 spoke for
the party, Sir.

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): So we shall
take up the Statutory Resolution first.
ihe Cable Television Networks (Regula-
tion) Bill, 1993 and the Statutory Re-
solugion may be dlscussed together, Shri
eren J. Shah, -

SHRI VIREN J. SHAH: Sir, yester-
day the Minister was to make a state-
meng explaining the circumstances neces-
sitating the promulgation of this Ordin-
ance, and thereafter it was to start.
But that has been cilculated, So I
take it as presented.

SHRI SATISH AGARWAL (Rajas-
than): Mr. Vice-Chairman, Sir, with
your permission I would like to draw
your kind attention to the statement of
the hon. Minister explaining the
circumstanceg neoessitating promulga-
tion of the Cable Television Networks
(Regulation) Ordinance, 1994, This
Ordinance was promulgated on  29th
September and this particular provision
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became a law for alj practical purposes
wiitp eflect from 29th September, Now
there are certain  grovisions under
which the application for ljcence bas
1o be presented according to the pres-
cribed rules. [ wanted (o have a copy
of the rules T made a special request
to the hon. Minister vesterday evening
before we left the Chamber, and hne
promised me 0 make a copy availuble
to me. The law camnot be implemen-
ted withouc the rules.

' Now, more chan 2 1/2 months have
passed. Some applications must  have
come, regigiration should have  iaken
place and licences should have beaea
issued. So, what about that particulaz
position? Thay is No. ; Number gwo:
dle has mentioned in (his  statemeng,
“For the above mentioned  reasons it
was considerey necessary to regulate the
operation of cable television networks
in the country and for this a legislation,
mamely, Cable Television Networks
(Regulation) Bill, 1993 was jntwoduced
in the Rajya Sabha.” Thar 'was last
year, I have been given to understand
thai this Bill of 1993 which was intro-
duced in the Rajya Sabha was referred
to a Departmeni-related Standing Com-
mittee of Parljament. TMNow, where it
that report? He has no; mentionej aany-
thing with regatrd (o tha; Bill which
wag in(roduced and which was referred
to a Departmeni-related Standing Com-
mittee of Parliameni{. What has hap-
pened to that pariicular repor; of cthat
Commiftee? He has nnt mengioned a
word about it in thjs explanarion ab-
solutely, Why have you supplessed that
particular fact?

SHRI RAM JETHMALANI: Cap 1
have a minute o esplain the position,
Sir?

SHRI VIREN J. SHAH: Befors that
and T suppoced to speak op the Resolu-
tion or are we SuppGseq to <peak m &
vacuum? 1 have to move the Resolution
and then only I have to stary the dis-
cussjon, Or are we speaking without
anything? There is no matter before the
House right now,

THE VICE-CHAIRM AN {SHRI
SURESH, PACHOURI): Mr. Shah, you
have to- move ‘the Statutory Resolution

[RAJYA SABHA]
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first and after thay you will have to
speak.

SHRI VIREN J. SHAH: Before I
move the Resolurion there are already
sitbmissions being made.

SHRI RAM JETHMALANL Sir, it
is nop a question of gubmissions. We
are making a preliminary expression of
our gifficulties, that this debate becomes
meaningless.  Sir, {Le mos; confrover-
sial provisions in che Bill are clause 5
and clause 6. Clause 5 talks of a pies-
cribed code. Now, unless we have this
code...

SHRI VAYALAR RAVI: Merics can-
an, Le debated now,

SHRI RAK[ JETHMALANI: Unless
voul have some idza, how can you
speaks The code is slready in Operation
from the date of the Ordinance. You
give us the code ar least so that we can
intelligencly comment wpon it., That is
the most obnosjous provision in the
whate Bili,

SHRI SATISH AGARWAL: The re-
potr o the Parljamentary Commiitee
has been suppressed. There js no nen-
tinn in the statement even This i3 a
wrious iapse on (he paig of the Gov-
sinment .. {(fnteriuplions). . . If vyou
wanl to pass it, you pass it. That’s all.
These are some basic objections to the
consideraiion of the Bill.

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADTASTING (SHRI K. P. SINGH
DEQO): Mr Vice-Chajrman, Sir, ag far
as the Code is comcerned ir is a Code
passed by  Parliament way back in
1975, It is the AIR and Doordarshan
Code which was passed in Parliament.
That is the Code which we ars follow-
ivz, and that is the Code which has
been prescribed. ;

As far as the rules abous which Mr.
Agarawal  was mentiouing, these are
framed by the Post Masters, Already
the prescirbed form is there, Everything
is done by the Post Masters in every
State. Inmstructions have been  issued.
Ther, have been reiterated, Every week’
they arz being monitored by the De-
partment of Posts. So, as far as the
rules are concerned, these have beem
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framed by various pos; offices.  The
formg are available,
The . Standing Committee Report,

abour whic), he woy  mentioning, has
been placed in the Houses of Parliamnent
in 1983 jtself. S0, npothing has heen
suppressed.  Theie is no intention of
suppressing anyihing. These documenis
have bteen Iaid on the Table of Pailia-
wenr, These are available in Parlia-
went. Theielore, the guestion of  their
6; heing supplied with the Ordinance
dosc mop alise.

SHRI SATISH AGARWAL: Kindiy
see this, Under section 22, the power

1o make ru'es has been cenferred on
the Cenirap Government. Thiz has not
been conferred on the Chief DPost
Masters Kk ndly see section 2.2,

SHRI JAGDISH PRASAD MATHUR:
Bven ia the Biil

sHRI K. P. SINGH DEO: Sir the
licensing authority is...

" SHRI SATISH  AGARWAL: 1 am
1alking of the rules. You are referring
to the rules.

SHRI K. P. SINGH DEO: The Post
Masiers ate the Jesigaated officers,

<. Vi nbiial
SHRI SATISH AGARWAL: They are
for issuing licemces, nmnot for making
the rules. He is saying thap they are
for making the rules and that they
have made certain rules, The Central
Government has to make  the rales.
Whetre are those rules?

SHRI RAM JETHMALANI:  Under
cection 22. all rules are to be framed
by the Government.
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SHRI VIREN J. SHAH: I would
drsw the artention of the Minjster to
page 7 of the Ordinance which says
that eveyy rule made under this Ordin-

ance shall be lajd as soorR as may be
after it is made. before each House of
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Parliameni while ir ig in sescicp for a
total period of 30 dayg which may com-
prise in one sessiom  or two or more
success,ve sessions. The hon, Miaister
says that the rules have been made by
the Posy Masters of differeny regiosms.
Iif so, there may ke different rules, amd
then they do mo; conform specifically
.Interruptionsh

PN

May I finish?

If they are made by an. Ordj-
nance signed by the Dresident ef
India ay the matter was congidered
to be of such public importance and
urgeney, it shall be laid as soon  as
may be afler it jg made. FEither the
riilez are made or they are not made.
The Minister has gaid thay they are
raade, not by the (Government but,
areording to him, by the Post Mas-
ters of different regions.

Before I speak on this, I want te
azk of the hon, Minisie; whether the
tileg have been made as per this
Gidinavce and, if s0, whether they
have been laid mandatorily &s men-
tioned here, before hoth the Houses of

Parliamant. ot
SHRT VAYALAR RAVI: Sir, the

questinn of proredure alep arises.
The Ordinance wae issued in Septem-
ber. A; my friend, Mr. Viren Shah,
has already mentioned, every rule
made in the Ordinance shal) he laid
as s00n as may be afeer iy  has been
made. before the Housep of Parlia-
ment. Today Parliament js meeting
for the first time after the  Ordinance
has heen issued, numbe, one. Num-
ber two, instend of keeping this as
a live subject, the Minister wag good
encugh to ecome  forward to this
House with the law itself. When the
Bill ;: being introduced in this House
veplacing the Ordinance and the  Bill
iz mboui to he debated, the question
of placing the ruleg on the Table is
not relevant because .. (Interrup-
tions) Just a minute. Let me argue
my rase.

SHRI VIREN J. SHAH: it brings

i inba effect lfrom the 28th  of
September, 1994, the date on which
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the Ordinance was promulgated. So,
it is not with prospective effect: It
is with retrospective effect.

SHRI VAYALAR RAVI: My hon.
friend must agree that this Ordinan-
ce is going to be replaceq within 24
houry as soon as iy is  passed
after going to the Lok Sabha  and
after whatever processes it hag to
go thmough. S, once the Parlia-
ment jg in seszsion, instead of the
Governmeng wajting for the Bil} and
passing something else, the Govern-
men! hag come forwarg with the Bill
itself to  replace the Ordinance.
Therefore, without the Bill, that is
being introduced having been passed,
how can the Government come with
the rules? (Interruptions). When the
Bill is introduced here, the Minister
in his wisdom may agree to accept
scme amendments. Naturally the
Minister may accept amendments mo-
ved in the Lok Sabha and the Rajya
Sabha, So, once the Bill js introdu-
ced, it is not complete, provided it is
passed by both the Houses and comes
through. Once the Bilj is introduc-
ed and the process of law js comple.
ted, is it in order that he Dlaces
some rules based on the Ordinance?
This is a very specific question. T
believe, it is oput of order to come
with the rules, |

SHRI VIREN J. SHAH: With great
respect I would like to submit to
the hon. House that once the Ordi-
nance is passed, from that day it
becomes a law. My friend has
mentioned that after the Bill is
passed by both the Houses, the rules
may be framed. I think there is
considerable  infirmity with great
respect to that argument, because
when the Ordinance was issued on
29th September, on that day it had
come into effect and everything that
is written there, which becomes man-
datory. comes jnto effect immediately
and not after both he Houseg pass it.
Unless the hon. Minister comes here
ang says. that he wants to  withdraw
the  Ordinance and wants to bring
in a Bill, Shri Ravi’s argument would

[RAJYA SABHA1
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not be valid. In that case also  the
rules wil} have to be prepared and
placed before the House within the
prescribed period. So, on that I
think  there is a greag informity  in
this particular Ordinance and the
Bili. Someone has slipped very
badly  unfortunately. Jusg as  they
slept from August 1993 till Septem-
ber 1994, they could not wake up and

do anything. Similarly, when they
did wake up suddenly, they made
this error. That is why the hon.

Vice-Chairman must decide how we
want 1o proceed about 1it, because
there are infirmities in this. T have
not yet moved my Resolution.
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'SHRI K. P. SINGH DEO: There
is no question of withdrawing if.

' SHRI RAM JETHMALANI; Mr.
Minister, can you surrender one mi-
nute only?

SHRI K. P. SINGH DEO: Affter I
make my submission. Sir, rules
have been framed by the Ministry in
consultation with the Ministry of
Law are it has been already gent to
the Department of Posts to be cir-
culated to the Chief Post Masters of
the entire country. They are availa-
ble with the Department of Posts.
Therefore, there is no jinfirmity what-
soever in the Bill or the Ordinance.
The reason for bringing in the Ordi-
nance has also been spelt out. The
Gazette Notification gpeaks out every-
thing. The rules are with the
Department of Posts.

SHRI RAM JETHMALANI: I want
to appeal to the Minister as well as
to my friend, Mr. Ravi, not to treat
it as a problem of technicality. Look
at the substance and  justice of the
matter. As I said, Sir, if we find
that the programme wcode, which is
already in operation under the Ordi-
nance js a very fair document, we
wil] not oppose this Bill a; all if
the Programme code and the adver.
tissment code are perfectly good, we
will support your Bill. We will sup-
port your Bill. Now you are tel-
ling us that the programme code
which iz being used is not the one
which has been passed under the
Ordinance but it is something which
hag already been framed in 1978; and
it iz lying in the Library. All right,
Sir, postpone it. Today, we will
try to get it from the Library, study
it- over the weekend. Tf we find
that it is a good thing, then, we will
came and support you. We  must
know what i being done under the‘l
law. S *
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Have you mentioned it in the Bill?
You have never mentions it in the

Bill.

SHRI RAM JETHMALANI: Sir, we
have laways offered constructive coo-
peration to the Government, We
have never  obstructed you in pas-
sing an innocuous Bill.

SHRI SATISH AGARWAL: We
have not said that we will oppose
this BIill. In fact, it should have
been brought much earlier. You
have introduced this Bill in 1993.
Subsequently, it has been referred to
the Department-related Committee
for their comments. They gave you
a report. What djd they say? The
Committee consisting of Members of
Parliament belonging to both  the
Houses of Parliament might have
saiq something about this particular
Pill. Let us see that report.

SHRI RAM JETHMALANI: We
have no concern with the cables.
But, ultimately it is the constitutional
right of the people to know as to
what you are doing. It is a funda-
mental righy which ig involved in this
Bill. 'Therefore; we are all con-
cerned as to what youy want to do.

W s@mdm werd (faer)
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SHRI RAM JETHUMALANI: He
will be jn a problem. Let us co-
cperate with each other.

T Transhceratlon in Arabm Scnpt

[RAJYA SABHA]
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SHRI K. P, SINGH DEO: As far
as chauging the year from 1993 to
1994 and various amendmenig are
concerned, 1 have already made known
my intention way back on the
30th November, 1894 through this
Secretariat saying that I would like
to move amendments in vavious
lines in sub- sections and on Dages
Al 1hese have been done and circu-
lated.

SHRI VIREN J. SHAH: There 15
a bhroblem. There js no clarity
abouy the code. The hon. Minisier
may not be having the tafv.metion
on the code. If he has referred to
ahy code, he might say about it.
‘There are some rules for the posi-
mastels. 1t would be Leneficial for
him—he is a persona}] friend of minre,
apart from thag he is sitting on the
wrong Bewnches—as well ag for usif
he makes a copy of the codes made
available to us. He should also
make a s{atement as {b on whaf date
the rules were framed and when they
were made applicable under the law,
If this information is made available
to us, it would make it easier for us
to discusg this Bill; otherwise as
Mr. Ram Jethmalani has said rightly,
it would create unnecessary problems.
We are not going to oppose the Bill,
Bur we are going to ouppose the
whole practice of having Ordinances;
ard alsg to siress the need for you
to take info account some aspects of
the Standing  Committe’s report.
We will ring these {o the notice of
the hon. Houze end we will Jdiscuss
th=mn. But if you {hink that i; should
be  discussed today, ir could be
done. It is not thai we are not rea-
dy. Bug¢ T think, (o thar ex{=nt it
would be inadeguaiely infryrmed.

SHRI RAM JETHMALANI. Clause
22 has been omitted. This is the
way that they arve printing their
Bills. Do you know this? There
shauld be some  respomsibility Look
at this Bill. Even in your amend-
ments, you have nuor put it there.

. (Interruptions) . . .

SHRI VAYALAR RAVI: 1 hope
tha: everybody here iy ugreeing with

the epirif of the Bill. Nobedy s
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disputnig about it. Let me complsie.
({nierrupiions) . 1 understand the
sincerity of Mr. Jetmalani. T  agree
that we dp have the right to know.
I agree, I am not disputing that.
But the duestion before the House
15, this Bill was injroduced in 1998;
1t went to the Committee; and the
Committee was constituted by Mem-
bers from every side. If my hm.
friend, Mr. Viren Shah, bhas any -
jection bacause some of the sugges-
tions have not been accepted by the
Minister, he can come before the
House with an amendment. Definite-
ly, the senss of the Committee has
to be accepted. It is a diffevent
matter. But the provisions includ-
ed here in the Bill, along with the
Code, vould have been weat to the
Committee. The Commitiee would
have pone into the details.. (Intespup-
tions) ,

SHRI SATISH AGARWAL: HNo.

SHRI VIREN J. SHAH; No. May
1 enlighten Mr. Vayalar Ravi? The
1apart of the Committes  says that
there was chortage of time. The
Bill wag introduced on 7th August,
1933. The Governmeni wanted the
report  immedjately Therefore, the
Standing Committee did not have
engugh time. If you rsad the re-
port of the Standing Commitize, the
Chairmin say: that because of in-
adequacy of time, the Commitiee
could not go into great details. They
hed four sittings. They have made
certain suggestions The: dig net
ask for the Code aad al] that That
is not the purpose of the Commi|tee,
The assumption that the Committee
would “ave gone into the detaily is
generally fair.  But ir iz nbl correct
in tha ircumstances of this case.
(Interiuptions) .  So, Mr. Ravi, 30u
may aleo support our plea of keepin
i+ in abeyance til] the next week, (Inter-
rprions) . '

SHRI SATISH AGARWAL: WMore
vver, Mr. Ravi, unler clause 8 of the
Bill. as also under cluuse © vf the
Ordinance, it hag besn provided that
no person ghall transmit or re-trans-
miy through a cable setvice an
advertisement unless such adverticement

[8th FEB. 1934
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is in cooformijty with ‘the prescribed
advertisement  code, (Interruptjons),
Everythings ‘prescribed’. ‘Prescrilled
means prescribed under the rules, What
the code i, prescribed yndey the
tuleg and the rules we do not have!
That is the problem.

SHRI VAYALAR RAVI: Mr.
Agarwal, Mr. Jethmalani and you
have raised two issues. Mr. Jechma-
Ianj has raided the issue, “What is
thc Code?” You tal'k about the rules.

SHRI SATISH AGARWAL: The
Cede js prescribed under the rules,
That iz why 1 am asking for the
wishes .. (Interruptions) .

SHR1 VAYALAR RAVI: Mr. Viren
Ghah says that the Committee did
net have the time to make a de-
tained  studv. I onderstand the
peint.  Buy, here, in this House,
and m the Ink SBabha, we have en-
ough timme to leok into the ma‘ter.
Whateve: may be the suggestions we
all agree on, we agree with the »pirit
i the Bill; we agies with ihe pur-
pose of the Bill.,  The question bu-
forc us now jg whether we can
proceed with if oy we should wait for
the rules {o comz, for the Code 10
come, on some technical objections
being raised. (Interruptions),

SHRI SATISH AGARWAL: if the
House agreexz with your appivach,
with vegard (o ths Code, we will  not
oppose 1. We will pas, it without
discussion. We want tg see the Code.
1¥ the Code js in accordance with our
thinking, then we will not oppose it.-
Thay ig all. That j- the mosg Substan-
11l question ’ L

THE  VICE-CHAIRMAN {(SHRI
SURESH PACHOURI), Mr. Agar-
wal the Frrata to the Cable Televi-
gion Networks (Regulation) Bill,
1093 iz =lready given. You might
Lave gone rhrough it. If the House
winheg. . . (Interruptions) .

SHRI RAM JETHMALANI: The
Frrata corrects only clerical mistakes
typing mistakes  typographical mis-
takes, with “1993" substituted by
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“1994” and “ten days" by “fifteen
day. (Interruptions). We do not
want this Errata.

af9g R WA 1 99 9T
SR | 3OH fowd w@T 27w
faagt <1 1 7 #g W § I
@i & F Fg W OE |
(sw=er) . . . TWH FIS ATAHT AR

SHRI SATISH AGARWAL: What
is the difficulty when the Ordinance
is in force? The law is in force., We
support the spirit. We do not know cer-
tain details, What are thoge details?
So as to support the Bill wholeheartedly,
«..(Interruptions) .

SHRI VIREN J. SHAH: Mr. Vaya-
lar Ravi mentjoned about the spirit.
Certainly’ we accept the spirit. Mr.
Ravi, you come from Kerala. You
also know tha; the spirit has to be
properly blended. Otherwise... (Inter-
ruptionsy. We  wang the  blended
spirit so that it has the right effect
and not the wrong effect, (Interrup-
tions).

I. STATUTORY RESOLUTION SEEK-

.. ING DISAPPROVAL OF THE
CABLE TELEVISION NETWORKS
(REGULATION) ORDINANCE, 1994
PROMULGATED ON THE 29TH
SEPTEMBER, 1994,

IO, THE CABLE THLEVISION NET-
WORKS (REGULATION) BILL,
1993. '

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): Mfr, Viren
Shah may move the resolution and
the hon. Minister may clarify al
the points raised by the hon. Mem-
bers at the time of reply.

SHRI VIREN J. SHAH (Maharash-
tra): Mr. Vice-Chairman  Sir, I move
the following resolution:

“That this House~ disapproves of
~ the Cable Television Net workg

(Regmlation) Ordinance, 1994 (No.

[ 8th FEB.
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9—of 1994) promulgated by the
President on the 29th September,
1994 v

mre are two aspects. As we all
mentioned, the regulation of the
Cable TV Networks has not been
something which any poljtical party
opposed. In fact, it has been suggested
by different political parties, There are
two grounds. One is, it is a matter of
great regret for me that in every
Session,, some of us cppose the prac.
tice of Ordinance This is the fourth
or fifth time that I am standing here
to oppose an Ordinance and every time.
all sections of the House sympathised
with the point of view that I made
that in a democratic system of Gov-
srnment, in g Parliamentary system of
Government, the governance of the
country by way of Ordinance is consi-
dered undesirable. If the hon. Minis-
ter takes'the trouble to go into the
debates of the Constituent Assembly
which once I quoted, Ordinance was
to be on a very exceptional matter
erd a matter of such publicimportance
that it could not wait andg even the
persons sitting in the Chair have sym.
pathised with my point of view and
if T recal} rightly, the Deputy Chair-
parson then present, also mentioned
that the practice of bringing Ordinan-
ces should be resorted to very rarely,
Yet, what do we find in this case?
Here, a Bill was introduced in this
House in August 1993 and the same
was immediately referred to the Stan-
ding Committee on Communications.
The Standing Committee on Commu-
nications went into action in a very
forthright manner, very quickly and -
on 25th August submitted a report.
They have said: “Because the Bill wag
introduced in Raiva Sabha on 3rd
August, 1993, published in the Gazettt
and so on, considering the time cons-
traint in which the Committee had to
work, the Committee had only four
<ittings to consider the Bill.” Any-
way, they have given a comprehen-
sive report. Now, that wags available
to the Government on 25th August,
1993. Thereafter, several sittings of
this House have take place. Now, the



